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1.CRDER DATED 20-2-2902,

Heard Mr.B.Mansingh,leamed Cceunsel
fer the Applicant gand Mr.A.K.Be®se,learmed Senier
Stamding Ceunsel en whem a cepy ef the petitien

has been served on the questicn of admissien,

Applicant, an ED3P M was dismissed frem
service en 31, 3.2000 (Annexu re-4) «Aggrieved by
the same he preceeded to file 3 Departmental

Appeal (Annexu re- 5) .Hewever, nefe re the Appellate

‘Autherity ceuld pass orders,the applicant has Deen

“Cout of .
let off by thexgriminal jurisdictien.on this basis
he has filed a further representatien(Annexure-7),

The aferesaid representatcien together with the
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TES OF THE REGISTRY ORDERS OF THE TRIBUNAL &

Depactmental appeal earlier filed Dy him are
peth pending.Leacned counsel appearing on oehal £
of applicant makes a prayer that a directien

oo be issu-=d te the appellate authority te pass
orders on his departmental appeal and the

@lw‘” repcesentatiﬂn expeditieusly.

we have considered the submissions

made YY him and dispese of the present original

Applicatien with a direction te the Appellate
autherity, respondent Ne.2 herein, te dispese
of the departmental appeal/represen‘:atian,if
pending, expeditieusly and in any event within @
period of three menths frem the date of receipt
of a copy of this erder.

The Original Applicatien is dispesed

ef in the aforestated terms, Ne costs.
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